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ORISSA ORDINANCE No. 2 OF 1990

THE ORISSA PANCHAYAT SAMITIS (POSTPONEMENT OF
ELECTION) ORDINANCE, 1980

(Promulgated by the Governor on the 26th January 1990, first published
in an extraordinary issue of the Orissa Gazette,
glated the 26th January 1990)

AN
ORDINANCE

To PROVIDE FOR THE POSTPONEMENT OF EXBCTIONS T PANCHAYAT SAMITIS IN THE STATE

AND FOR MATTERS CONNECTED THRREWITH OR INCIDENTAL THERETO

WHEREAS the Legislature of the State of Orissa is not in mion; :

AND WHEREAS the Governor of Orissa is satisfied that circumstances exist
which render it necessary for him to take hnmediate action 1o provide for the

* postponement of elections to Panchayat Samitis in the State;

NOW, THEREFORE, in exercise of the Powers. conferred by clauée (1) of
Article 213 of th¢ Constitution of India, the Governor of Orissa is pleased to make
and promulgate the following Ordinance in the Forty-first Year of the Republic of
India i~ S ' -

1L (1) This Ordinance may be called;the Orissa Panchayat Samitis (Pmtpoﬂélnent
of Election) Ordinance, 1990, . '
(2) i shall come into force at oace. -

'2_ In this Ordinance, ualess the context otherwiss requires,—

(a) ‘Panchayat Ssmit® means a Paochayat - Samiti constituted under the
. Panchayat Samiti Act ' -

(b) ‘Panchayat Samiti Act’ means the Orissa Panchayat Samiti Act, 19595

{c) words and expressions used but not defined shall have the mean

usee . Bigs as
assigned to them respectively in the Panchayat Samiti Act. '
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3, (I) Notwithstanding anything contained in the Panchayat Samiti - Act or ang

_motification or order issned thereunder,—

fd) the election of members including 'the Cmirman for reconstitution.
of every Panchayat Samiti of the State shali bz held on any date oot
later than the 31st July, 1990;

(9) during the period beginning with the date of commeacement of this -

Ondinance and uatil the ‘reconstitution of thr Panchayat Samiti, the
powers and duties of every Panchayat Samiti and its Chairman shall

be cxorcised and dischirged by the Sub-Collector having jurisdiction

over the concerncd Block

© (3) The election of members including the Caaitmin as referred to in clause ()
of sub-section (/) shall be h2ld in accordance -with the Panchayat Samm Act aund
the rates made thereunder,
{3) The Panchayat Samiti 80 raconstitutzd shall, for all parpases, bo deemad
to have been constituted and be governed by the prowswns of the Pa.nehayat Samlh
Act and the rules made thereander,

SAIYID NURUL HASAN

Dated the 26tk January, 1990 GOVERNOR OF ORISSA
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